Title: Need to take over Padrona Kadkuian Sugar Factory to save the interest of the sugar cane growers.
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MR. SPEAKER : Shri Ram Nagina Mishra, you have given your notice only at 10.20 a.m. Even then I have
allowed you to raise it here because of the seriousness of the problem. Please complete it soon.
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MR. SPEAKER : Now, we are going to have a discussion under Rule 193.

... (Interruptions)

MR. SPEAKER : Shri Ahamed, please take your seat. It is going to be a very important discussion.
... (Interruptions)

SHRI E. AHAMED : Sir, as a matter of propriety, I would like to bring an important point to your notice. I
would take only one minute.

Sir, the House 1s in Session. When the House 1s in Session - as the hon. Ministers are accountable to the House -
they must provide all information to this House first. But it is so unfortunate that the hon. Defence Minister has
given information to the newspapers through private news channel.



I would just like to say that no Minister shall be allowed to belittle the dignity of the House.
MR. SPEAKER: It has already been noted by the hon. Minister. Please take your seat, Shri Ahamed.

SHRI E. AHAMED : I would only like to bring it to your kind notice that before coming to the House, he has
given many defence-related matters to the Press. It is my duty to bring it to your notice.



